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Cf-NTRAL ADf«lINIST:-u'U lUE TRldL)^^!AL, PRINCIPAL

Ri\ Ma. 85/1 995 IN OA 173 9/90

Meu Delhi, this 5th day of April, 1995

Hon'ole 3hri OusticB 3,C. I'lathur, Chair,Tan
Hon'ole 3hri P,T .Thiruwengaoam, flemoar ( h)

ihri Lurmit iingh
s/o lats uhri Teja :3ingh
12/2, jector I, Push pa \iihar
Neu rJelhi-110 017

By Shri M.R. bharduajj Adv/ocate

l/ersus

Union of India, through

1, Secretary
M/ocience & Technology
Nbu Nehrauli Roao

U3u Delhi-110 01 6

2 , Secretary
Deptt. of Personnel & Training
North dlocK, weu uelni

3. :3hri o.d, dedharak
Undsr becretary
Ueptt. of Science & Technology
Neu I'lehrauli Road

[\ieuj Delhi-110 016

Applicant

Res pon dents

ORDER (by circulation)

Hon'ole Shri P.T. Thiruvengadam

This Reuieu Application has been filed for reviEui-ig

the judgement of this TribuQal passed on 20.1.95 in

Oh No.1739/90.

2. On scrutiny of the reuieu application, ue dc not

find that the applicant has established any mistLke or

error apparent on the face of the record uith reference

to the order already passed. No neu or important

for euidKnce which coula not oe mentionec: erdrlier anC

uhich came to the knoulerige of the applicant su jb eiiue it .i. / ,
/

has nou decn cited. The same arguments as advanc&n dui L-v.-;

the hearing are sought to be rsagitated.
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3. Thus, the reuieu application does not fall u.-Lnn

the four cornsrs of Ordor 47, Flule 1 CpC uherein

the jurisdiction of this Tribunal to revieu its

judgemBnt is circuL'mscribad, Accordingly the reuieu

petition is diGmls:;ed as devoid of insrits. No costs,
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(P.T. Thiruuengaaarn) . (S.L. Hatiiur;
T'lsmoer (,h) Chairman
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